SCHEDULE.
(See section 2.)
ENACTMENTS REPEALED.

Number and year.

Title.

Extent of repeal.

Act XII of 1841.

For amending the Bengal Code
in regard to sales of land for
arrear of revenue.

So much as has not been
repealed.

Act | of 1847

For the establishment and
maintenance of boundary-marks
in the North-Western Provinces
of Bengal.

The whole.

Act XXXI of 1858.

To make further provision for the
settlement of land gained by
alluvion in the Presidency of Fort
William in Bengal.

The whole.

39




